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I. the Chainnan of tbe Committee on Private Members' Billa and 
Belolatiom, bavinl -.i autboriled by the COIQUU.w to Jlftfleftt the 
Report on their behalf. preaent this Thfrtietb Report. 

2. The Committee met on the 13th Aupllt, 1973 to~ 

L Eaamination of the Constitution (Amendment) Bill, 19'13 (1...,... 
tiOft o1Mto.mdea125A and 221A) by Shri Madhu Limaye 
under Rule JM(l)(a) of the Rules of Procedure. 

n CJalliflcation and allocation of time for diacmaion of Billa (vide 
Appendix) under clauses (b) and (c) of Rule 2M(l) of tbe Rules 
of l>rocedure. 

m. Allocation of time to the Relolutiona at item Noe. 2. 3 and 4 aet 
down in the List of Buainea for Friday, the 17th Auaust, 
1973. 

.Ezamiution of the Couitutioft (AtMftdmenO BUI, 1973 (1""'1icm of 
new attida 125A and 221A) 1Jv Skri Madhu Ufnave 

3. Shri Madhu Limaye, the Member-in-cbarae of the Bill, was invited 
to attend the littmc. Be did not attend. 

"- The Bill .eeb to imert new articles 125A and 221A in the Consti-
tution with a view to put a ban on further employment of Judps of the 
Supreme Court and Hip Courts under the Onion Government or the 
State Governments after they ceue to bold oflice aa JQdses, except in 
aceordlnce with articlea 12'1 and 128. 

The Committee recommend that the Member mipt be pemrltted to 
move for leave to introduce the Bill. 

~ cmd cdloeation of rime to Billa 

5. The Memben-in-charse of the Bills were invited to attend the 
littina· Shri Jt. Lakbppa attended. 

6. After c:onaiderinl all upec:ts of the Bills, the Committee recommend 
that all the Billa be pi.cect in catqory 'B'. Tbe Committee recommend 
allocation of time for each of the Bill• as shown in column 5 of the 
Appendix. 

AUotftlftt of time to Raolutiotta 

1. The Members who had tabled tbe rnolutiona were invited to 
attend the sitting. None of them attended. 

8. The Committee recommend the allocation of time u follows: -

(1) Rnolution reprclina deelaradon of pl'ftellt Lok Sabha 
u Constituent Al8embly. 2 boun 

(2) Resolution reprdina measures to check price riR. 2 boun 

(3) Resolution reaanttnc withdrawal of Jr.merseney and 
repeal of Defence of India Act and 111&\. 2 hours 



~,, 1 11 , .. ~,,. .,.... ~ .1ti , , , n n:u• , ,, tr n. ,,, • 
•. The Committee recommend that-

(i) Shri Madhu Limaye be ~tt.ed to move for leave to introduce 
bis Constitution fAi tftJI k1tf Bill; 

(ii) the e1allillcation and allomtion of time to 81111 by the Com-
mittte, •u shown in the AJperdK, '9e apeed to "1' tbe Home; 
and 

uu> the allocation of t1me to reautiom, .. tbown m p1D'81l'apll a 
above, be qreed to by tbe ~OUle. 

Nsw Dm.HI 
Allf1Ulf 13, urra. · 
~ti•ftCI ~ t895-(Soa). 

I' 

G. G. SWBLL, 
C'Minnat&. 

C°"'waiu. °" .Prioate Memberl' 
.8iUI ad Baolti&iona. 



APPENDIX 

Bill No. 

I a 

•. ne ....... of DilPll'kia aad eo.:en- 46 ol 1913 
aatioa o1 Waildl Bill. •m bJ Siad 
L lalrbppL 

a. ne cm1 Liberdta ea...... Bill. ,. o1 1913 1m by Sltri Madia• LimaJe. 
J. Tk Ow .... (A~ Bill. 1973 St ot 1913 

(........ ,,, """" 1' """ ..,.,.. 
- II/-*" )». •·> bf Shri Madhu ...... 

.._ ne Modllr"I ~Bill. •m by sbri 49 o1 1973 
M8dbu IJmare. 

S. The CW1kalioa (AmeniilMM) Bill, 1973 SJ ot 1913 c,._ • •r of.,..,,, n. •s. •"-> by Sbri 
...... Umaye. 
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